
SPM Nfl 

Mr. V R Ramachandran Nair for the applicant 

SCGSC for respondents 

In view of orders on admission and I.R. pssd in 

O.A. '255/91, after1iearing learned counsel forbothparties 

we admit the application. 

Respondents are directed to file counter affidavit 

wihhin 4 weeks with' a copy to the larned counsel for the 

pplicant who may file rejoinder if any within ,.ond week 

thereafter. List before fiR for completion of pleadings 

ori:5.4.91 along with O . A. 255/91. S  

As regards I.R. we direct that the appiicant 

)r \j 	 should also.be permitted to appear in the examination 
• 	 - 

• 	 for, appointment to te post of IPOs/IRMs being held in 
A 

May, 1991 or On any subsequent date provisionally subject 

to the outcome of this application.. 

Copy of the order be given to the learned counsel 

for the applicant by hand. 

28.2.91 

Twz 

None appears for the applicant. Respondents are 
represented ththugh counsel. Time till 29.4.91 granted 
to rile reply, as prayed for, since OA 255/91 to be posted 
alongwith this case stands posted to 29.4.91 for completion 
of pleadings. 

• 	 5.4.91. 

.TWZ 	' 

None appears for the applicant. Respondents 
are represented through &iunsel. Time till 14.6.91 granteJ 
to file reply, as prayed for since the connected OR-265/91 
stands adjourned to 14.6.91. 

)41 10  
-- 	 •'.•• . 	 . • 	 29.4.91. 

• 	 Twz 

• 	 N ne appears for both sides. Time till 
e. 	 15.7.91 granted to file reply, if spy, as a last chance. 

* 	• 	 - 	

• p 	
__••-_•___,__• S • 	 14./.9i. 
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Nonappears for both sides. Time till 14.8.91 

grante.dto file repiy, if any, as a last chance. No 

further .adj4urnmentill be granted for the purpose. 

15.4 
9.1 

OP 

None appears for both sides. Counter has not been 
filed, inspita of several adjournments given for filing 
the reply. The case is posted for further direction 

be?thre the Bench on 19.9.91. 

14.8.91 

NVK&R\IH 

(6) fIr K Ramakumar for applicant by fir I Ravikumar—Pri 
fir V Krishnakumar, ACCSC for respondents by proxy 

S 

Respondentshavestill not filed reply though 

the application was admitted in February, 1991. Two 

weeks time is granted for this purpose witb copy to 

the applicant who may file rejoinder thereafter. 

Call before the Bench on 16.10.91. Nd further 

adjournment will be given. 

19.9.91 
IV\"ll 
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27.2.92 	SPVF1 

Mr.Rajendrafl Nair/Mr.Raniakurnar th, prOx 
Mr.$uginapalan through proxy/Mr.Aj ith liarayanan 

kard. M.P. allowed. Counter affidavit 
mentioned therein will be relevant for this case 4iso. 

ard in part. LuSt for further he aring on 28. 2.94(AN). 

27.2.92 

28.2.92 	(Coumel as above) 

We have her4 the arguments of the lea 

counsel for both the parties. Inie interest of 
and considering that a vital cjiestion in all thes 

casew are involved we have admitted all the appli at 
and condone the delay if there has been in any'oniE  

of them. Inc ertain cases we are told that repro 
sentat ions are not been filed. Considering that he 
icsues involved are identical we need not delay tle  

matters in t his. applicatLons by going through the 
formality of requisLng applicants to ale a represe n 
tation especially When identical applications are 

pending before us. 

Accordingly the objection regarding 
subissiofl of representation is also overruled. 

	AVN 

JUDGMWr CN 31,3,92. 
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27.2.92 	SPM&VH 

Nr.Rajendr ax Najr/Mr.Ramakumar th.prOxY 
Mr.SugunaPalafl through proxy/Mr.Ajith N 

Heard. M.P. allowed. Counter affidavit 

mentioned therein will be relevant for this case a 

iard in part. List for further iaring. on 28.2.92 

so. 

0 	•' 

27.2.92 

.28,2.92 	( CourE e 1 as above) 

We have heard the arguments of the lear. 

counsel forrn both t he parties. In 'e interest 'of j 

and considering that a vital question . in all these 

cases are involved we have admitted, all the app].iC 

and corone the delay if .here has been in any one. 

of them. In C ertain cases we are told that repre- 

entatons "are not been filed. Considering that t. 

issues involved are identical we need not delay tbt  

matt'ers in this applications by. going, through the 
formality of requising applicants to 6.le a represe 

tation especially When identical applications are 

perdirigtefOré'uS.  

cordingly the Objection regarding n 

uhniiofl of representation is also cverruled. 
	AVH 

JUGNE NT CN 31.3.92.'  
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